s

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board, of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
GUJARAT INTEGRATED MARITIME COMPLEX PRIVATE LIMITED

RELEVANT PARTICULARS
L. Name of corporate debtor GUJARAT INTEGRATED MARITIME
COMPLEX PRIVATE LIMITED
2. Date of incorporation of corporate debtor 27.03.1996
3. | Authority under which corporate debtor is | Registrar of Companies, Ahmedabad
incorporated / registered
4. Corporate  Identity No. / Limited Liability | U63012GJ1996PTC029173
Identitication No. of corporate debtor
5. Address of the registered office and principal office | Survey No.164, Plot No.79, Ashirwad
(if any) of corporate debtor Complex, First Floor, Shop Nos. 101 to 104,
Ashirwad Nagar, Near Bhuj Octroi, Mandvi,
Kutch, Gujarat, India, 370465
6. Insolvency commencement date ‘in respect of | 22.09.2026 (order received on 23.09.2026)
corporate debtor )
7. Estimated date of closure of insolvency resolution | 21.03.2027
process
8. Name and registration number ol the insolvency | Mr. Bhavan Trivedi, Registration Number-
professional  acting as interim  resolution | IBBI/IPA-001/IP-P00335/2017-18/10605
professional )
9, Address and e-mail of the interim resolution | Address- 55, 6th Floor, Shri Krishna Centre,
professional, as registered with the Board Nr. Mithakhali Six Roads, Navrangpura,
Ahmedabad - 380009
Email Id: bhavant@yahoo.com
10. | Address and e-mail to be used for correspondence | Address- 55, 6th Floor, Shri Krishna Centre,
with the interim resolution professional Nr. Mithakhali Six Roads, Navrangpura,
Ahmedabad - 380009
Email Id: cirp.gimepl@gmail.com
11. | Last date for submission of claims 06.10.2026
12. | Classes of creditors, if any, under clause (b) of sub- | NA
section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to act | NA
as Authorized Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and a) Web link :
(b) Details of authorized representatives hitps://ibbigov.in/en/home/dowiiloads
‘are-available at: b) NA

Notice is hereby given that the National Company Law Tribunal, Ahmedabad bench has ordered the
commencement of a corporate insolvency resolution process of the “GUJARAT INTEGRATED
MARITIME COMPLEX PRIVATE LIMITED” as on 22.09.2026 (order received on 23.09.2026) and
appointed Interim Resolution Professional (IRP) through same order.

The creditors of Gujarat Integrated Maritime Complex Private Limited are hereby called upon to
submit their claims with proof on or betore 06.10.2026 to the interim resolution professional at the address

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against entry No. 12, shall indicate its choice of authorized

representative of the class [NA] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Mr. Bhavan Trivedi

Interim Resolution Professional

In the matter of Gujarat Integrated Maritime Complex Private Limited
IBBI/IPA-001/1P-P00335/2017-18/10605 ._/\.

AA1/10605/02/300627/109023 — —
AFA valid upto 30.06.2027
="l

Date: 25.09.2026
Place: Ahmedabad
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FORM NO. URC.2

Advertisement giving notice about registration under Part | chapter XXI of
the Act [Pursuant to section 374(b) of the Companies Act, 2013 and Rule 4(1) of the
companies (Authorized to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of section 366 of the
CompaniesAct, 2013 an application is proposed to be made after fifteen days hereof
but before expiry of thirty days hereinafter to the Central Registration Centre, Indian
Institute of Corporate affairs (IICA), Plot No. 6,7,8, sector 5, IMT Manesar, District
Gurgaon (Haryana), PIN code 122050, that KAMDHENU POLY PLAST, a
Partnership firm may be registered under part | of chapter XXl of the CompaniesAct,
2013 asacompany limited by shares.

2. The principal objects ofthe company are as follows:

To carry on, inindia or abroad, the business as manufacturer, producer, processor,
trader, job worker, assembler, moulder, buyer, seller, reseller, designer, developer,
distributor, service provider, importer, exporter, selling-buying agent, broker,
commission agent, hirers, cleaners, repairers, consultant, formulator, researcher or
otherwise and dealin all kinds of CPVC and UPVC pipes, CPVC and UPVC pipe fittings,
plastic pipes, tubes, connectors, couplings, valves, joints, plumbing and piping
products, accessories, components, spare parts and other related products and
works related thereto.

3. A copy of the draft Memorandum and Articles of Association of the proposed
company may be inspected at the office at KAMDHENU POLY PLAST, at Plot No.
1,2,3A, R.S.No. 19, Kamdhenu Polyplast, Devla Road, The Emerald Club, Devla,
Rajkot-360021, Gujarat, India.

4. Notice is hereby given that any person objecting to this application may
communicate their objection in writing to the Registrar at Central Registration
Centre (CRC), Indian Institute of Corporate Affairs (lICA), Plot No. 6, 7, 8, Sector 5,
IMT Manesar, District Gurgaon (Haryana), Pin Code 122050, within twenty-one days
from the date of publication of this notice, with a copy to the company at its registered
office.

Dated This 25th Day Of Sep, 2026.

Name(s) Of Applicant
1. Sureshbhai ShivjibhaiMarkana 3. PankajMansukbhaiMarakana
2.Kanuben SureshbhaiMarkana 4. Kinjalben Pankajbhai Markana

FORM NO. INC - 26

[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014)
Advertisement Io be published in the newspaper for change of registered
office of the company from one state to ancther
Before the Central Government
Regional Director, North Western Region, Ahmedabad
In the matter of the Companies Act, 2013, Section 13{4} of Companies
Act, 2013 and clause (a) of sub-rube (5) of Rule 30 the Companies

{Incorporation) Rules, 2014

and
In the matter of Careismatic Brands Private Limited having its registered
offica at B4, 8th Floor, Shivalik Shilp, lscon Cross Road, Amb#-Bopal Road,
SG Highway, Ahmedabad, Gujaral, India, 380015, -...Petitioner
Netice is hereby given to the General Public that the company pn;:-pusesm make
application to the Cenlral Government under section 13 of the Companies Acl,
2013 seaking confirmation of alteration of the Mamorandurn of Association of
the Company in terms of the special resolution passed at the Extra Ordinary
General meafing held on Thursday, 4th June, 202650 enable the company to
change its Repgisterad office from “State of Gujaral™ to "State of
Maharashira®,
Any parson whose interest is ikely io be affected by the propasad change of the
registerad office of the Company may daeliver aither on the MCAZ1 portal
{www.mca.govin) by filling investor complaint form or cause to be delsvered or
send by registaned postof histher objections supported by an affidavit stating the
nature of his/her interest and grounds of cpposition fo the Regional Director,
ROC Bhavan, Opp. Rupal Park Sociely, Befind Ankur Bus Skop, Maranpura,
Ahmedabad - 380013, Gujarat India within Fourteen days from the dale of
publication of this notice with a copy of the applicant company at its registereq
office atthe address mentioned below:
Registered Office : 801, Bth Floor, Shivalik Shép, Iscon Cross Road,
Ambli-Bopal Road, SG Highway, Anmedabad, Guiarat, India, 3850015,
Faor and on behalf of the Applicant
Careismatic Brands Private Limited
Sd/- Ravishankar Gopalan
Directar : DIN: (2559630

Diate : 25.09.2026
Place : Ahmedabad

PRUDENT ARC
IP LIMITED

Registered & Corporate Office: 611, D Mall, Plot No. A-1, Netaji Subhash
Place, Pitampura, New Delhi—110034,
Tel: +91-11-45320000 | Email Id: info@prudentarc.com
CIN: U74900DL2011PLC225445
Sub: Notice of sale of immovable secured asset by private treaty under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act
54 of 2002) read with Rule 8(5)(d), Rule 8(6), Rule 8(7), Rule 8(8) and the proviso to Rule
9(1) of the Security Interest (Enforcement) Rules, 2002.
1. The undersigned, as the Authorised Officer of Prudent ARC Limited, acting in its
capacity as Trustee of Prudent Trust —139/26(“the Secured Creditor”), has taken
over physical possession of the immovable secured asset described in the Schedule
hereunder (“the Schedule Property”) on 18-08-2024 in exercise of the powers
conferred by Section 13(4) of the said Act read with Rule 8 of the said Rules, the
borrower(s) having failed to discharge the liability demanded by notice dated
15-01-2024 issued under Section 13(2) of the said Act.
2. The Schedule Property stands mortgaged to the Secured Creditor to secure the
financial assistance availed by (1) DRASHTI ENTERPRISE (Borrower) (2) NIKHIL
KANTILAL VISHROLIYA (Co-Borrower) (3) KANTIBHAI NARSHIBHAI VISAROLIA
(Co-Borrower) (4) INDUBEN KANTILAL VISHROLIYA (Co-Borrower) in respect of
which a sum of Rs. 45,86,330 (Rupees Forty-Five Lakh Eighty-Six Thousand
Three Hundred and Thirty Only) together with further interest, costs, charges and
expenses thereon till realisation is due and payable as on 11-01-2024.
3. The sale of the Schedule Property by the methods specified in Rule 8(5) having
thus failed, and the Secured Creditor having received an offer from an intending pur-
chaser to acquire the Schedule Property for a consideration of Rs.32,50,000/-
(Thirty-Two Fifty Thousand Lakh), which is not below the Reserve Price, on terms
acceptable to the Secured Creditor, the Secured Creditor proposes to sell the Sched-
ule Property by private treaty under Rule 8(5)(d) of the said Rules on or after
21-10-2026, on terms to be settled in writing between the Secured Creditor and the
purchaser in accordance with Rule 8(8) of the said Rules.
NOTICE TO THE BORROWER AND THE GUARANTOR
NOTICE TO THE PUBLIC
4. The public at large is hereby informed that the Schedule Property is available for
sale by private treaty on “AS IS WHERE 1S”, “AS IS WHAT IS” and “WHATEVER
THERE IS” basis. Any person desirous of purchasing the Schedule Property at a
consideration higher than the offer referred to in paragraph 5 above may submit a
written offer, accompanied by the Earnest Money Deposit specified in the Schedule,
so as to reach the Authorised Officer at the address given below on or before 20-10-
2026 at 5:00 P.M. hours. Offers received will be opened on 21-10-2026 at 11:00 A.M.
hours in the presence of such offerors as may be present, and the Authorised Officer
may, at his discretion, permit inter-se bidding among them.
5. No offer below the Reserve Price shall be entertained. In terms of the second pro-
viso to Rule 9(2) of the said Rules, the sale may be effected at a price below the Re-
serve Price only with the consent of the Borrower and the Secured Creditor.
SCHEDULE OF THE IMMOVABLE SECURED ASSET

Description of the Inmovable | "Secured debt for | Reserve Earnest
Secured Asset, name of the recovery of which |  Price Money
recorded owner/mortgagor, and | the property is to Deposit (10%|
encumbrances known to the be sold of Reserve
Secured Creditor | Price)
All that piece and parcel of immovable| Rs. 45,86,330/- Rs. Rs.

property being residentail plot bearing| (Rupees Forty-Five | 32,50,000/-| 3,25,000/-
Sub Plot No. 20/A Land Area admea-| Lakh Eighty-Six | (Thirty-Two | (Three Lakh
suring 60-00 square meter with con-| Thousand Three | Fifty Thou- | Twenty-Five
struction situated at Area Known as| Hundred and Thirty |sand Lakh)| Thousand
“Shivam Society” R.S. No. 1468 Paiki,| Only) respectively Only)
Ward No. 15, Sheet No. 395, C.S. No.| as on 11-01-2024
5898/B/21/1, Airforce-2, Taluka & Dis-| and further interest
trict Jamnagar, Gujarat - 361004.| and other expenses
Butted and Bounded on the North by| thereon till the date
Sub-Plot No.20/B, on the South by| of realization due to
Common Plot, on the East by 6-00 Mt. the Secured

Wide Road, on the West by Plot No.8.”,  Creditor from
(Owner By Mr. KANTIBHAI NARSHIB- (i) (details of
HAI VISAROLIA) borrowers)

For the detailed terms and condition of the sale please refer to the link provided in the
secured creditors website i.e. “www.prudentarc.com” and you may contact]
Pradyuman Singh PH. 9898355755, Email Id- Prudent_7@ugrocapital.com.

Date: 25-09-2026 Sd/- Authorized Officer
Place:- Gujarat Prudent ARC Limited

FIE[.'I (FFICE : % Floor, Antrkeh Bhawas, 20, KG. Marg, Rew Duhi-S10001, PH: 81823057171, 23587172, 2005414, Websa - wwm pabibaizsing com
; ; S: Office No 402 - 4th Floor, Platinum-2, College Road Junagadh, Gujarat 362001
PDSSESEIBH NOTICE (FOR IMMHUABLE FFH:IPEFIT‘I"}

Wheraas e undenigned barg e Aulhersed Olfcer of e PANE Housng Finarce Ll unces the Secodi=ation and Beconsinachian al Financial Assels &in
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intgras {Enforcament) Rides 2002, s5uad demand noficals on the date merfoned agsins| sach account caling upon the respeciva bomowen's o rapay e
amoly as manboned aa nal each acomint within E-t'-jE!.'S-‘-'EH’! tre daleof !'I-'.'IllIEi:E._l' dabaal receipt of the said nobicess. The bomowen's |'|E'.'l'|g lafedto r-E'IlEI!."I!'IE
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........ —————

Loan “Mame of the “Demand Amcant Date af Description Of The
Accourt Borrower Heotice Dutsianding Posssssion Proparty Morigaged
Mo Co-BorrowariGuaramtar Dabe Taken

gggmg&; Mr. Dhirenbhal Liladharshal | 7.07.2026 Hs[a EE;%JET" Ifgﬁfrseﬂfﬁ; ﬂT 1w 21-08-2026 EIHH No. Eli- '*-NI':--"H-
| it p iy | } T a aRrTusnna agar,
50: - |fuakhys & M. Priysnkaben Hunired Twenly Twa & Seventy Nine | SYMBCIICY| Lo dioh dunagadh, Gujarat:
JUNAGADH |D#Aajakiya B304,

Dinly) as on 07-07-2026
PLACE:- JUNAGADH, DATE:- 25-09-2026

AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD.

dvetel dd Canara Bank

TTE WTEE AU ooTen ALATA O 18 LInAPLee g

ARM BRANCH MUMBALI: Canara Bank Building, 4th Floor, Adi Marzban Path, Ballard Estate, Mumbai —
400 001 Email: cb2360@canarabank.com TEL. - 8655948019/54 WEB: www.canarabank.com

SALE NOTICE

E-Auction Sale Notice For Sale Of Inmovable Properties The Securitisation And Reconstruction Of Financial Asets and
Enforcement Of Security Interest Act, 2002 Read With Rules 8(6) & 9 of The Security Interest (Enforcement) Rules 2002.
NOTICE is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below
Described immovable properties mortgaged / charged to the Secured Creditor, the Possession of which has been taken
by the Authorized Officer of Canara Bank, will be sold on “As is where is”, “As is what is” basis on below Mentioned in
Table for recovery of dues as described here below. The Earnest Money Deposit shall be deposited on or before below
Mentioned in Table. by way of deposited in E-Wallet of M/s. PSB Alliance Private Limited (Baanknet) portal directly or by
generating the Challan therein to deposit the EMD through RTGS/NEFT in the account details as mentioned in the said
challan. Details of EMD and other documents to be submitted to service provider on or before below Mentioned in Table.
Date of inspection of properties is below Mentioned in Table with prior appointment with Authorized Officer.

as Trustee of Prudent Trust —139/26

The Indian Express
For the Indian ntelient
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U GRO Capital Limited

B-17, Fourth Floor, Art Guild House, Phoenix Market City, Kurla (West),
Mumbai- 400070

CRO

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)
RULES, 2002, (“THE RULES”)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers
conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the
demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per the Rules.
The contents of the demand notice(s) are extracted herein below:

SI.No. Name of the Borrower(s)

1. 1) BELLOM LOGISTICS PRIVATE LIMITED
2) NIKITABEN KAMLESHBHAI SUTARIA
3) ATUL RAJENDRANATH PANDEY
4) NISARG KAMLESHBHAI SUTARIA
LAN - UGAHMSS0000089432
DESCRIPTION OF SECURED ASSET(S):- Property bearing FLAT NO. M/17, of Block No.M, on 5th Floor, Built-up area
adm.91.97 Sq.Mtrs., i.e., adm.110 Sq.Yds., with undivided share of land, in Association of "VAISHALI OWNERS ASSOCI-
ATION (PALDI)+3" known as "KOMAL ENCLAVE" situated at land bearing Sub Plot No.1 of Final Plot No.102 Paiki of TPS
No.22 (Revenue Survey No.304+305 Paiki) being of Mouje/Village:- PALDI Taluka:- Asarva in the District of Ahmedabad
and Registration Sub District of Ahmedabad-4 [Paldi] and Four boundaries of the said property is as under: EAST: Flat

No. M/20, WEST: Public Road, NORTH: Flat No. M/18, SOUTH: Block No. N.

Property bearing OFFICE NO. 305, on 3rd Floor, Carpet area adm.288.66 Sq.Ft., i.e., adm.26.81 Sq.Mtrs., with undivided
share of land, in Scheme Known as “GOLD LEAF” situated at land bearing City Survey No.3754 being Final Plot No.424/8/A
of TPS No.3 of Mouje/Village:- CHANGISPUR Taluka:- Sabarmati in the District of Ahmedabad and Registration Sub District
of Ahmedabad-3 [Memnagar] and Four boundaries of the said property: EAST — Basement Ramp, WEST - Office No.304,
NORTH - TP Road, SOUTH - Office No.308.

2, 1) KRISHNA HOSIERY

2) DIPTI LALWANI
3) GULAB LALVANI

Demand Notice Date and Amount
Demand Notice date: 11-Sep-2026
Notice Amount: 88,37,306/- ( Rupees Eighty
Eight Lakh Thirty Seven Thousand Thre
Hundred Six Only) As on 07/09/2026

Demand Notice date:
21-Sep-2026

Notice Amount: 53,45,353/- ( Rupees Fifty

4) DEEPAK ANIL LALWANI Three Lakh Forty Five Thousand Three Hun-
LAN - UGODHMS0000091082 dred Fifty Three Only) As on 16/09/2026
DESCRIPTION OF SECURED ASSET(S):- All That Part And Parcel Of Property Situated On N.A. Land Situated At District:
Ahmedabad, Taluka:Ahmedabad City, Ward: Railwaypura, Sub Registrar Office :Ahmedabad-1 Having City Survey No.576
Paiki On Which Scheme "Om Hari Om-5" At Present Known As "Yeshnil Complex" Situated In This Third Floor, Shop No.307
Area: 67.11 Sq.Yard |.E.56.11 Sq.Mtr (604 Sq.Foot) Along With Undivided Share In Land Bounded By : North: Wall, South:
Shop No 308 & Wall, East: Shop No 305& Pessage, West: Shop No 307.

The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein and
hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty, bounce charges,
cost and expenses etc. till the date of realization of the payment. The borrower(s) may note that UGRO Capital Limited is a
Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable property(ies) being the
secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.

In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited shall
be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including but not
limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder in
order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to ATTACH AND/OR
SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Secured Asset(s), UGRO
Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of the Secured
Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited. This remedy is in addition and in-
dependent of all other remedies available to UGRO Capital Limited under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured Asset(s)
and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing with the Se-
cured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of business) any of the
Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the above is an offence pun-
ishable under Section 29 of the Act. The copy of the demand notice(s) is available with the undersigned and the borrower(s) may,
if they so desire, collect the same from the undersigned.

Place: GUJARAT

Sd/- (Authorized Officer)

Date: 25/09/2026 For UGRO Capital Limited, authorised.officer@ugrocapital.com

indianexpress.com
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JOURMALISM OF COURAGE

Name of Reserve Price
Sr. | Borrower(s) /| g ictan Ty Details of Securitylies (R.P.)
No. | Guarantor(s) / (Status of Possession) Earnest Money
Mortgagor(s) Deposit (EMD)
Gala no 102 (Merged with Gala No. 111) 1st floor B wing Electronic | Rs. 18,01,000/-
Industrial Estate Village Piparia AMIi, Silvasa, - 396230 Area : 834 | + Rs. 18,01,000/-
Sq ft in the name of of M/s. Kavita Tex O Chem (Propritor Smt| Rs. 1,80,100/-
X/S-_Il_(a\_lita Rs. Parijat V Gajarmal (Physical Possession) + Rs. 1,80,100/-
uxiliaries
Pvt. Ltd. }éﬁgiifvse?\%- Gala 111 B (Merged with Gala No. 102) 1st floor sno 126P RST?(?IO';TJ(;OI-
(Borrower), Crore Eight electronic indl estate amli silvasa,- 396230 adm: 834 Sq. ft. Tc-)taI’EIV’ID _
Mr. Vishvas Lakh Sg ty in the name of Vishvas R Gajarmal (Physical Possession) Rs. 3.60.200/
R Gajramal S'aThs Ix yd S. 9,00,£000"
(Director/ Tt:’r‘ee :::gpe 4 | Flat No. 202 (Merged With Flat No. 201) 2nd Floor Parishram | Rs. 30,29,000/-
1 | Guarantor/ Thirty Eight Aprtment Building Plot No. 2 Samarvarni Silvasa Khanvel | + Rs. 40,80,000/-
Mortgagor), and Pa%sa%ifty Road, Dadar Nagar Haveli - 396230 Area 1485 Sq.ft. In The| Rs. 3,02,900/-
\I\;I_rsﬁ Parijat Six Only) as on Name Of Vishvas R Gajarmal. (Symbolic Possession) + Rs. 4,08,000/-
ishwas
Gajarmal 23.09-2026 PuS | 15t No. 201 (Merged With Flat No. 202), 2nd Floor Plot No. 2§ | o TOIRF =
(Director/ No. 6/1p Samarvarni Silvasa,- 396230 Admeasuring 2000 Sq.ft. e e
Guarantor/ and cost from In The Name Of Vishvas R Gajarmal. (Symbolic Possession) Total EMD -
Mortgagor), 24.09.2026 Rs. 7,10,900/-
Emt Of Flat No. 303 3rd Floor E Bldg Padmavati Vihar S No. 19/2/2 Rs. 23.46.000/-
Dadra And Nagar Haveli,- 396230 Admeasuring : 1150 Sqft Silvasa Rs. 2 :,,’4 ’6001-
In The Name Of Vishvas R Gajarmal. (Physical Possession) T

E-auction Date is 14.10.2026 Time 11.00 am to 12.00 pm & Last date of submission of Bid / EMD / Request letter for participation is
14.10.2026 before 10.30 a. m. Date of inspection of properties with prior appointment. SALE NOTICE DATE : 24.09.2026

For detailed terms and conditions of the sale, please refer the link “E-Auction” provided in Canara Bank’s website (www.
canarabank.com) or may contact Mr. Sudrashan Joshi, Authorised Officer, Canara Bank, ARM Branch, Mumbai
(Mob. No. 8655948054) or Mrs. Kinjal Vishal Parmar officer (Mob. No. 7698185403) E-mail id : cb2360@canarabank.
com E-mail id : cb2360@canarabank.com during office hours on any working day or the service provide M/s. PSB
Alliance (BAANKNET), Unit 1, 3rd Floor, VIOS Commercial Tower, Near Wadala Truck Terminal, Wadala East, Mumbai -
400037, Contact Person Mr. Dharmesh Asher Mob.9892219848, (avp.projectmanager2@psballiance.com), Help desk No.
8291220220, (support.BAANKNET@psballiance.com), Website - https://baanknet.in Sd/-

Authorised Officer,
ARM - Branch Canara Bank

Place : Mumbai

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Board of India

{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
GUJARAT INTEGRATED MARITIME COMPLEX PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debor GLUJARAT INTEGRATED MARITIME COMPLEX FRIVATE LIMITED

£. | Date ofincorporation of corporats debtor 27.03.19596

3. | Authority under which corporate deblor is
incorporatad / registerad

Registrar of Companies, Ahmedabad

4, | Corporate [dentity Mo, / Limited Liability
Identfication Mo. of corporate deblor

G301 261 986P TCO29173

2, | Address of the regesterad office and principal
office {if any) of corporate deblor

Survey Mo 164, Plot Mo, 79, Ashirwad Complex, First Floor
ShopMos. 101t 104, Ashirwad Nagar, Mear Bhuj Octrod,
Mandyi, Kutch, Gujarat India. 370465

5]:

Ingodvency commencament dale In 22.09.2026 (order received on 23,09 2026)

respect of corporate debtor

7. | Estmated date of closure of insolvency 21.03.2027

resalufion process

..... B T

8, | Name and ragisiration number of the insalvency
professional acting as interim resclution
pmfes.smnal

Address and e-mad of the interim resolution
profassional, as regisierad with the Board

Mr. Bhavan Trived, Registration Number-
IBBIPA-001/IP-P0335/2017-18/10605

w |

Addrass- BB, Gth Flags, Shn Krishna Cenlre,
Mr. Mithakhali Six Roads, Navrangpura, Ahmedabad - 380009
Email Id: bhavant@yahoo com
Address- 55, Bth Floos, Shei Krishna Centre,
Mr. Mithakhali Six Roads, Navrangpura, Ahmedabad - 380009
Email Id: cirp.gimepli@gmail com

10. | Address and e-mad to be used for comespondence
with the inderim resolulion professional

11.| Lastdate for submession of claims 06102026

12.| Classes of credilors, ifany, under cause A,
(k) of sub-section (64) of section 21, ascertainad by
the interim resolution professional

13.| Mames of Insolvency Professionals identfied toact | MNA
asAuthorized Representative of cradilors in a class
| (Three narmes for each class)
14.| a) RelevaniForms and
() Cretails of authorized representatives

are available at; a) Weblink; hitps:iibbs gov. infenhome/downloads
b MNA

Motice is hareby given that the MNational Company Law Tribunal, Ahmedabad bench has ordered the commencemant of a
corporate insolvency resolution process of the *GUUARAT INTEGRATED MARITIME COMPLEX PRIVATE LIMITED® as an
2.0/, 2006 lorder received on 23,009, 2026) and appointed Interim Resolution Professional {IRP) through same onder
The creditors of Gujarat Integrated Maritime Comglex Private Limited are hereby called upon to submit their claims with
proof on or before 06.10.2026 to the interim resolution professionat at tha address mentionad against antry No._ 10.
The financial creditors shall submét their claims with proof by electronic means only, All other credilors may submit the
claims with proofin parsan, by post or by electronic means
Afinancial creditor belonging 1o a class, as isted against entry No. 12, shall ndicate its choice of authorized representative
from among the three insolvency professionals lisied against entry Mo, 13 io act as authorized representative of the class [MA]
in Form CA
Submission of false or misleading proofs of claim shall attract penalties. Sdl-
Mr. Bhavan Trivedi
Interim Resolution Professional
In the matier of Gujarat Integrated Maritime Complex Private Limited
IBENPA-001AP-POKIIS 201 T-18110605
AATMD6050213006271109023, AFA valid upto 30.06.2027

Diate; 25-008.2026
Place: Ahmedabad
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BASIS OF ISSUE PRICE
The "Basis of Issue Price"on page 95 of the Prospectus has been updated with the above Issue Price which is available on the website of the Lead Manager, i.e. Khandwala Securities Limited at www.kslindia.com. You may scan the QR Code given on the top

of this Advertisement for the chapter titled “Basis of Issue Price”on page no. 95 of the Prospectus.

INDICATIVE TIMELIN

ES FOR THE ISSUE

An indicative timetable in respect of the Issue is set out below:

Events

Indicative Dates

Bid/Issue Opening Date

Wednesday, September 30, 2026

Bid/Issue Closing Date

Monday, October 05, 2026

Finalization of Basis of Allotment with the Designated Stock Exchange

Tuesday, October 06, 2026

Initiation of Allotment/Refunds / unblocking of funds from ASBA Account or UPI ID linked bank account

Wednesday, October 07, 2026

Credit of Equity Shares to demat account of the Allottees

Wednesday, October 07, 2026

Commencement of trading of the Equity Shares on the Stock Exchanges

Thursday, October 08, 2026

TIMELINES FOR SUBMISSION OF APPLICATIONS (T is Offer Closing Date)

Application submission by Investors

For all physical applications: Between 10.00 am and 5.00 pm during the Issue Period (except for the Issue
Closing date)

Electronic Applications (Online ASBA through 3-in-1 accounts): Upto4 pmon T day

Electronic Applications (Bank ASBA through Online channels like Internet Banking, Mobile Banking and
Syndicate UPIASBA etc): Upto 3 pmon T day

Electronic Applications (Syndicate Non Retail, Non-Individual Applications): Upto 3pmon T day

Physical Applications (Bank ASBA): Upto 1 pmon T day

Physical Application (Syndicate Non-Retail, Non-Individual Applications): Upto 12 pm on T day and
Syndicate members shall transfer such applications to Banks before 1 pmon T day

Onthe Bid Closing Date, the bids shall be uploaded until 4.00 pm for all Bidders

UPImandate acceptance / confirmation end time shall be at 5.00 pm on the Bid/lssue closing date

(Above information is for reference purposes only and may change from bank to bank and broker to
broker. Investors are requested to contact their own bank/ broker for specific details)

CONTENTS OF THE MEMORANDUM OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main object(s) of the Company, please see the section
“History and Certain Other Corporate Matters” on page 161 of the Prospectus. The Memorandum of Association of the Company is a material document for inspection in
relation to the Offer. For details see the section “Material Contracts and Documents for Inspection”on page 331 of the Prospectus.

LIABILITY OF MEMBERS AS PER MOA: The Liability of Members is Limited.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: As on the date of the Prospectus, the Authorized Share Capital of the Company is
%1,600.00 lakhs divided into 1,60,00,000 Equity Shares of 10 each. The Issued, Subscribed and Paid-Up Capital of the Company is ¥944.00 lakhs divided into 94,40,000
Equity Shares of 310 each fully paid up. For details, please see the section titied “Capital Structure” on page 62 of the Prospectus.

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY
THEM: The names of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed by them at the time of signing of the
Memorandum of Association: Mr. Jignesh Pravinchandra Parekh - 4,000 Equity Share, Mrs. Rupal Jignesh Parekh - 2,000 Equity Shares and Late Pravinchandra N.
Parekh -4,000 Equity Shares.

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA: Since the Offer is being made in terms of Chapter IX of the SEBI ICDR Regulations,
a copy of the Prospectus has been filed with SEBI, after filing the Prospectus with the Registrar of Companies, in terms of Regulation 246 of the SEBI ICDR Regulations

read with Section 26 and 28 of the Companies Act, 2013. Accordingly, SEBI has not issued any observation on the Offer document in terms of Regulation 246 (2)
of the SEBIICDR Regulations, hence there no specific disclaimer clause of SEBI. However, Investors may refer to the “Disclaimer Clause of SEBI”, on page no.
255 of the Prospectus.
DISCLAIMER CLAUSE OF BSE: Itis to be distinctly understood that the permission given by BSE should not in any way be deemed or construed that the Offer
Document has been cleared or approved by BSE nor does it certify the correctness or completeness of any of the contents of the offer Document. The investors
are advised to refer to the Offer Document for the full text of the " Disclaimer Clause of BSE".

CREDIT RATING
As thisis an Offer of Equity Shares, credit rating is not required.

DEBENTURE TRUSTEES
As this is an Offer of Equity Shares, the appointment of Debenture trustees is not required
IPO GRADING

No creditrating agency registered with SEBI has been appointed for grading the Issue

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

W& KHANDWALA ®

.d SECURITIES LIMITED Munshile:

Khandwala Securities Limited Maashitla Securities Private Limited
G-II, Ground Floor, Dalamal House, Nariman Point, Mumbai — 400 021, Maharashtra, India.
Telephone: +91 224 076 7373; Facsimile: +91 224 076 7377/ 78;

Email: ipo@kslindia.com; Investor grievance email: mbinvestorgrievances@kslindia.com
Website: www.kslindia.com; Contact Person: Mr. Alok Desai

CIN No.: L67120MH1993PLC070709; SEBI Registration Number: INM000001899 CIN: U67100DL2010PTC208725

451, Krishna Apra Business Square, Netaji Subhash Place, Pitampura, New Delhi - 110034, Delhi, India.
Telephone: +91 011-47581432; Facsimile: NA; Email ID: investor.ipo@maashitla.com

Website: www.maashitla.com; Investor Grievance ID: investor.ipo@maashitla.com

Contact Person: Mr. Mukul Agrawal; SEBI Registration Number: INR000004370

COMPANY SECRETARY AND COMPLIANCE OFFICER

Jamshed Kokab Khan

SJP Ultrasonics Limited

Gala No. 1 and Gala No. 2, Shiv Shankar Industrial Complex 2, Bhutpada, Building No.5,
Opp. Golden Chariot Hotel, Highway, Vasai East, Palghar - 401 208, Maharashtra, India.
Telephone: +91 7770010869; Facsimile: N.A.; E-mail: cs@sjpultrasonics.in

SIP Ultrasonics

Investors can contact the Company Secretary and Compliance Officer, the LM or the Registrar to the Issue in case of
any pre-Issue or post-Issue related problems, such as non-receipt of letters of Allotment, non-credit of allotted Equity
Shares in the respective beneficiary account, non-receipt of refund orders and non-receipt of funds by electronic mode.

Risk to Investors: Investments in Equity and Equity-related securities involve a degree of risk and investors should not invest any funds in this Issue unless they can afford to take the
risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Issue. For taking an investment decision,
investors must rely on their own examination of our Company and the Issue including the risks involved. The Equity Shares offered in the Issue have not been recommended or
approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the accuracy or adequacy of the Prospectus. Specific attention of the investors is invited of
the section titied “Risk Factors”on Page No. 17 of the Prospectus.

Availability of Prospectus & Abridged Prospectus: Investors should note that Investment in Equity Shares involves a degree of risk and investors are advised to refer to the Prospectus
and the Risk Factors contained therein, before applying to the Issue. Full copy of the Prospectus is expected to be available on the SEBI's website (www.sebi.gov.in), and shall be available
on the website of the Company (www.sjpultrasonics.in), the website of the Lead Manager to the Issue (www.kslindia.com) and on the website of BSE (www.bseindia.com). Abridged
Prospectus shall be available on the website of the Company (www.sjpultrasonics.in) and the Lead Manager to the Offer (www.kslindia.com).

Availability of Application Forms: The Application Forms may be obtained from the Registered Office of our Companyi.e. SJP ULTRASONICS LIMITED and the Lead Manager to the

Issue i.e. Khandwala Securities Limited. Application Forms will also be available on the website of BSE (www.bseindia.com) and the designated branches of SCSBs, the list of which is
available atthe websites of the Stock Exchange and SEBI.

Application Supported by Blocked Amount (ASBA): All Applicants (other than Applicants using the UPI mechanism) shall mandatorily participate in the Issue only through the ASBA
process. ASBA Applicants (other than Applicants using the UPI mechanism) must provide bank account details and authorisation to block funds in the relevant space provided in the
Application Form and the Application Forms that do not contain such details are liable to be rejected.

Bankers to the Issue/ Refund Banker/Sponsor Bank: ICIC| Bank Limited.

UPI: UPI Bidders can also bid through UPI mechanism

Note: Capitalized terms used herein and not specifically defined herein shall have the meaning given to such terms in the Prospectus.

Investors should read the prospectus carefully, including the risk factors on page no. 17 of the Prospectus before making any investment decision.

Simple, Safe, Smart way of
Application - Make use of it!!!

ASBA*

*Applications Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking
the fund in the bank account, investors can avail the same.

MANDATORY IN PUBLIC ISSUES FROM JANUARY 01, 2016.
NO CHEQUE WILL BE ACCEPTED.

UPINow Available in ASBA For Retail Individual Investors.

LI

For Details on the ASBA and UPI process, please refer to the details given in ASBA form and Abridged Prospectus. Please refer to the section “Issue Procedure" on page no. 272 of the Prospectus. The process is also available on
uniriep Paments INTERFACE— the website of BSE Limited (“BSE”) (www.bseindia.com), in General Information Document. List of Banks Supporting UPI is also available on the website of SEBI (www.sebi.gov.in).

Date : September 25, 2026
Place : Vasai East, Palghar, Maharashtra

For & on behalf of Board of Directors SJP Ultrasonics Limited
Sd/-

(Jignesh Pravinchandra Parekh)

Chairman & Managing Director

DIN: 05129344

SJP ULTRASONICS LIMITED is proposing, subject to market conditions and other considerations, a public offer of its Equity Shares and has filed the Prospectus with the Registrar of

Companies, Maharashtra at Mumbai. The Prospectus is expected to be available on the website of the SEBI at www.sebi.gov.in and the website of the Lead Manager to the Issue at

www.kslindia.com and website of the BSE at www.bseindia.com and website of Issuer Company at www.sjpultrasonics.in. Investors should note that investment in Equity Shares involves high degree of risks. For details, investors should refer to and rely on the Prospectus, including the section titled “Risk Factors” on page 17 of the Prospectus.
The Equity Shares have not been and will not be registered under the US Securities Act of 1933, as amended (the “Securities Act”) or any state securities law in United States and may not be offered or sold within the United States (as defined in Regulation S under the Securities Act) or to, or for the account benefit of “U. S. Person” (as defined in the Regulations under the

Securities Act), except pursuant to an exemption from, orin a transaction not subject to the registration requirements of the Securities Act.
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| arrive at a conclusion not an assumption.

Inform your opinion detailed analysis.
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